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INTRODUcnON 

I. the Chairman. Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. having been authorised by the Commillee to finalise and 
submit thc Rcport 011 their bchalf prescnt this Fifty-First Report (Tenth 
Lok Sllbha) on the Ministry of Welfare-Working of Integrated Tribal 
Development Projects in Maharashtra. 

2. The Committee took evidence of the representatives of the Ministry 
of Welfare and Statc Govcrnment of Maharashtra on 2: Sept. and 23 Scpt. 
1994. The Committee wish to express their thanks to the officers of the 
Ministry of Welfare and State Government of Maharoshtra for placing 
before the Committee material and information the Committee wanted in 
connection with the examination of the Subject. 

3. Thc Report was considered und adopted by the Comnlittee on 
25 April. 1995. 

4. A Summury of conclusions I rccommendations contained in the 
Report is appended. (Appendix). 

NEW DnlJl; 
April 26. 1995 

6 Vai~(/k"a. 1917 (S) 

PARAS RAM BHARDWAJ. 
Chairmall. 

. Comll1;lIte on tht Welfart of 
Sclledl41cd CaSles and Scheduled Tribes. 



CHAPTER I 

A. Introductory 

The Scheduled Tribes and the area which they inhabit in luge 
concentration enjoy a special protection under the Constitution of India. 
Under Article 46 of ihe Constitution of India the Directive Principles of 
State Policy enjoin on the State to promote with special care tbe 
educational and economic interests of the weaker sections of tbe Society 
particularly those of Scheduled Castes and Scheduled Tribes, besides 
protecting them from social injustice and. all form of exploitation. Thus, 
in view of the need for an incisive approach to the tribat demographic 
concentrations and due to the realisation of the fact that aU the planned 
activities undertaken for the development of tribal people lacked both 
direction and integration in its format. design and implementation the 
Government decided to switch on to a new practical approach i.e. 
Integrated Area Development Approach. For this purpose the ucas 
under thc Fifth Schcdule of the Constitution have been rationalised so as 
to provide a more effective protection to the tribals and for better 
implementation of the plans. 

1.2 For operational purposes the Tribal Sub-Plan Areas have been 
organised into Integrated Tribal Development Projects (ITOPs). In other 
words a group of Blocks which generally comprise a tehsil, where the 
tribal population is 50% or more of the total population has been taken 
as the basic Unit for planning and development of the new tribal 
development programme. This Unit is known as Integrated Tribal 

~ Development Project (lTOP). It is this level at which entire development 
. efforts have been integrated. The problem of areas. resource potentiality 
and felt-needs of the people have been tackled under the programmes in 
these projects. 

1.3 This ITDP concept came to Maharashtra in 1975-76 and since then 
ITDP Blocks have been identified in the State for implemCAtation of 
various developmental activities in the interest of teemin~.tribals. 

1.4 As per 1991 census the tota! popul!ltion of Maharashtra is 789.37 
lakhs out of which 73.18 lakhs belong to Scheduled Tribes amounting to 
9.27% of the total population. The tribal population in the TSP (Tribal 
Sub-Plan), A TSP (Additional Tribal Sub:-Plan). M.A.D.A. (Modified 
Area Development Approach) and Mini MAD A areas of Maharashtra it 
29.231 amounting to 58.40 per cent of the total population of the 
aforesaid areas. There are 16 ITDP projects in MaharL,htra covering 6976 
villages in 17 Districts. Four Additional Projects having less .than 50% 
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tribal population have been identified and declard as Additional Tribal Sub 
Plan. Areas by the Maharashtra· Government. 

B. Organisational Set-up 

1.S As regards the Origanisational set up in the Ministry of Welfare and 
other Ministries I Departments of the Union Government for dealing with 
ImPs the Committee have been informed that the Ministry of Welfare 
has a Tribal Development Division for dealing with tribal matters including 
working of ITDPs. The Division is headed by a loint Secretary who 
reports through Additional Secretary I Secretary to Minister. 

1.6 According to thc Allocation of Business Rules. 1961 as amended 
from time to time. the Ministry of Welfare will be the nodal Ministry for 
overall policy. planning and coordination of programmes of development 
for SCs and STs. In regard to sectoral programmes and schemes of 
development of the tribal communities. policy planning and monitoring. 
evaluation etc. as also their coordination will be the responsibility of the 
concerned Central Ministries. State Governments and Union Territory 
Administration. In other words. each Central Ministry or Department will 
be the nodal Ministry or Departmcnt conccrning its sector. The following 
Ministries I Department have set up cells for dealing with 'tribal 
problems:-

1. Agriculture and Co-operation 

2. Communications 

3. Energy 

4. Environment and Forests 

S. Food and Civil Supplies 

6. Health and Family Welfare 

7. Human, Resource Development (Department of Education) 
8. Information and Broadcasting 

9. Labour 

10. Petroleum and Natura1 Gas 

11. Surface Transport 

12. Textiles 

13. Water Resources 

1. 7 During evidence the Secretary. Ministry of Welfare stated that the 
welfare of tribatS was nalthat of thc Ministry of Welfare alone. Rather it 
has been made the responsibility of all the Ministries I Departments put 
together. All these Ministries / Departments should think of the tribal 
people. prepare plans. provide resources and then implement the 
programmes. 
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1.8 When the Committee desired to kIIow whctbcr there .M 18)' 
distinct machinery, apart from the Tribal DeVcloplheDt Division, in the 
Ministry of Welfare to ovence the implcmeatation. of the workiD& of 
ITDPs, it was replied in the neprive. 

1.9 The Committee were informed tbat the admiDiltiation· of tbe Tribal 
Development Department in Maharashtra was carried out at three leYCII 
viz. (i) State level and tbe Commissioner of Tribal Development; 
(ii) Regional level throulh Additional Commiuioncn of Tribal 
Development; and (iii) Project level throuJh the Project Officer, ITDP. 
(I) State Level 

1.10 In May, 1983 the Tribal Development Department was IeparBted 
from the Social Welfare Department with a full·nedled Scc:rctary in c:lwJe 
who was also known as the Commiaioncr for Tribal Development. But in 
January, 1992 the field mac:hinery of the Departmentwia fcolJanilod and 
an independent post of Commissioner for Tribal Development was created 
thus relievin, the Secretary of tbe field rel)MHaJibilitioa. Three Joint I 
Deputy Secretaries, four Under Sec:rctaricl and olahtoeD Aiaistant 

Secretaries I Section Officers and lupportinl clerical staff. uaist the 
Secretary in carrying out the day-to-day administratioo..of the Department .. 
at Mantralaya. A. •• 

1.11 The Committee were also informed that from ··lS.1.1992 tbe 
Directorate of tribal Development has been uPlraded into a 
Commissionerate with the creation of the post of Commissioner for Tribal 
Development at Nasi.k in place of the erstwhile Director. The 
Commissioner is assisted by five Deputy Commissioners, three Alaiatant 
Commissioners and other lupportin, llaff. Besides bein, tbe Head of the 
Department the Commissioner il the Chief. Controllin, and M.onitorio. 
Authority for Schemel implemented under Tribal Sqb-,lan. 
(U) RqIo.... Level 

1.12 At regional level there are 4 Additional CommlssioAcn for Tribal 
Development at Thane, Nuik, Amravati and Nagpur. EKb-AdditiGnai 
Commissioner is assisted by one Deputy Commiaaioiler, one Alliatant· 
Commissioner and one Chief Accountl and Audit Officer and .Jvpportilll 
clerical staff. The Additional Commissioners arc. the reJioll8l Heads and 
are declared Heads of the Departments for certain purpotea. 
(UI) Project Level 

1.13 In the fieJd there are 24 Project OffICers who ate .. iated in tbdr 
day-to-day work by Auiatant Proj~ Officers and suppOJ'tlin& cIericaIltaff. 
the Project Officers headinl the ITDPs are drawn {tom tbe I.A.S. or 
I.F.S. and have been Jiven the power of Additional COllectors as weD Ii 
those of Chief Executive Officers of Zilla Pariahada. As such the Project 
Officers have both the regulatory and developmental responsibilities in 
addition to the sanctioning and disciplinary powers. 
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1.14 Besides the aforesaid three-tier organisational act-up there are two 
more Institutions working for the development of the tribals in the field. 
They· are the Tribal· Reacareh' and Training Institute, PuDe and 
MahAruhtra State Co-operative Tribal Development Corporation Ltd., 
Naslaik. 
C. Monitoring tUld· Impltmtntlll;on 

1.1S The Committee have. been informed that guidelines have been 
issued by the Planning Commission to State Governments vide D.O. letter 
No. PC(P) 212193-Guidelines dated September 4. 1993 for preparation 
of Tribal Sub-Plan. The Ministry of Welfare have uked the State 
Governments to ensure flow of funds to Tribal Sub-Plan at leut in 
proportion to the ST population in the State. The State Governments have 
been asked to adopt the model under which the TSP funds are placed at 
the disposal of Tribal Welfare Department which in tum would decide 
inter-sectoral priority and allocation in consultation with various line 
Departments. 

1.16 To a speeific query of the Committee reprding the nature of 
liaison and co-ordination among the State Government, Central 
Government and Planning Commission for preparation and 
implementation of ITDP programmes it was stated that there was ilfter-
action among the Statc Government. the Ministry of Welfare and the 
Planning Commission to discuss thc Tribal Sub-Plan every year. Meetinp' 
are also held with the Secretaries and Ministen;, incharge of Tribal 
Development of various States from time to time. 

1.17 During the course of evidence. the representative of the State 
Government of Maharashtra apprised the Committee that there was no 
special machinery for the formulation of the Tribal Sub-Plan between the 
Ministry of Welfare and the State Department. But the State Government 
of Maharashtra has developed a very elaborate procedure in Maharuhtra 
for dealing with the working of ITDPs. 

1.18 She further stated that the interaction between the State 
Government and the Ministry of Welfare was 4ui1e adequate. Whenever 
they had 'a problem on any side. whether it was delimiting the TSP areas 
or gctting further Special Cenu:al Assistance sanction etc. they were free to 
come to Delhi and sit with the Officers in the Ministry of Welfare and get 
their guidance, &heir approval and 10 on. 

1.19 The Conunittee enquired the role of the Ministry of Welfare in 
monitoring the lTDPs in the States. The Secretary. Ministry of Welfare 
'feplied: 

.......... ; .there Will· a Central Planning - Committee earlier 
constituted under my Chairmanship by the Prime Minister's OffliCC. 
It was in the context of Amravati District. where larle number of 
Children diceS a few years ago ....... : .. We have identified certain 
Districts and Blocks in some tribal States where some work can be 
done. I think money is not It problem." 

1s16.59 
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1.20 To a apccific query of the Committee whether any such Central 
StandillJ Committee bad been constituted to oversee the implementation 
of tbc workin, of ITDPa in Maharuhtra. the reprcscntative of the State 
Government submincd that two State level Committee i.c. Policy 
Considcrin, Committee and the Empowered Committee bad been 
constituted in Mabarubtra under the Chairmanship of the Chief Secretary 
and the Principal Secretary (Finance) respectively. She further stated: 

"If we have a Standina Committee that is ,oin, to take a formal 
review every three months or six months. I feel that we will have 
to spend so much time in puttinS all the expenditure fi,urcs and 
that is much leu effective than the way in which we are soing 
about it now. Now. our view is that whenever there is a problem 
we should solve it quickly ....... So, my personal view is that the 
prcacnt system ii working quite satisfactorily as far as the State 
Government is concerned." 

1.21 The representative simultaneously expressed her views that if the 
Secretary and the policy makins level officers were aoin, to be true to 
their job they should do a certain amount of field travel to learn what was 
happening at that level. 

1.22 Then the Committee asked if the State Government of 
Maharashtra was feelin, that the system was workins satisfactorily. then 
why the performance ot the State Government was not satisfactory in some 
cases as would be highlipted in subsequent chapters. In reply the 
Secretary. Tribal Welfare Department of Maharashtra stated that no 
amount of amendment in procedure, system or the structure would yield 
result unless and until dedicated workers were found to work in the tribal 
sector. 

1.23 The Committee wanted to know the steps taken by the St,ate 
Government to post dedicated workers in thc field of Tribal Development. 
In reply it was stated that the State Government had issued instructions 
time and ·apin to the various implementing Departments to post dedicated 
workers havin, JOOd work record in the Tribal Sub-Plan area. It had been 
impressed upon the several administrative Departments and the respective 
Heads of Departments to post honest and sincere workers in the TSP area. 

'1.24 During evidence the Secretary, Tribal Welfare Department 
apprised the Committee that the problem with the Government 
proJramme was that when one ,ood officer came. he was transferred. and 
the new one did not have that much experience. To overcome this 
difficulty the State Government was involving Non-Governmental 
Oraanisations (NGOs) in tribal areas. For example in Raisad District the 
Tlta Institute of Social Sciences. due to its credibility with the primitive 
tribes. was involved to undertaken research work. 
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1.15 Tbe COllUDittee note that tbe Mlalstry 01 Welfare Is the DOdaI 
Mlolstry for ovenO poIky, planaiDl and eoordlDation f1l , ........... 
relatlal to tbe development 01 Scheduled Cutes and Sdleduled Tri .... 
For this purpoM the MIDIstry has a Tribal Development Division beaded 
by a Jolat Secretary for deaUnl wltb all tribal matten lDdudlq workla& 
or ITDPs. But apart from this Tribal Development Division, there Is DO 

distinct macblnery In tbe Ministry of Welfare to ovenee tbe 
implementation or the worklaa of ITDPs Ia various States. Keeplal Ia 
view tbe Ilplflcance and malnltude of the ITDP procramme the 
Committee would Ub the Ministry of Welfare to constitute a separate 
ceO with adequate stall' under the Tribal Development Division to 
exclusively deal with the ITDP PrOirammes In various States. 

1.16 Tbe Committee also note that under the Alloeatloas of BIIIlDeu 
Rules, 1961 _ amended from time to time cadi Central MInIstry and 
Department Is tbe nodal Ministry / Departments conc:ernlDl Its sedor 
towards Tribal Development. In this context 13 Ministries / Departmentl 
.bave set up cells for deallnl with Tribal Problems. The Committee 
ftc:ommended that the Ministry of Welfare should prevaD upon the other 
concerned Ministries and Departments to set ilp similar cells for effective 
Implementation or Tribal Development Prolrammes. 

1.17 Tbe Committee aaree with the views of the Secretary, Ministry or 
Welfare that the responslblUty of tribal development Is not that or the 
Ministry of Welfare alone. However the Committee opine that tbe 
Ministry of Welfare belna tbe nodal Mlalstry for overaD polky, planolnl 
and coordlDation of developmental prOiraDUDes, has to play a pater 
role vis-a-vis other MlnlItrles / Departments. 

1.18 Tbe COIIUDlttee note that tbe Government 01 Mabarubtn bas 
developed a three tier -admlolstratlve set up at State Level, Rqlonal 
Level aDd Project Level for smootb Implementation of Tribal 
Development Pl'Op'ammes. In the system at the reaiooal level, four 
Additional Commissioners bave been appointed at Thane, Nulk, 
Amravatl and NalPur. The Committee recommend tbat tbe Mahar_btra 
Government ibould further streamline the prCK.'e1l by appolntlal more 
such Additional Commissioners at other Recloos where Tribal 
concentration Is "plneant. 

1.19 Tbe COIIUDlttee observe from the statement or the represeatatlve 
or Maharasbtra Government that the Interaction between the State 
Covernment and the Ministry or Welfare Is quite adequate 10 far u 
formulation and implementation of Tribal development prOIfUIlIM Is 
concerned. Tbe COllUDittee also note that two State level Committees have 
been constituted to ove.... the workinl of ITDPs In Mabarasbtra. But 
the State Government Is nol Ia favour or the constitution 01 ... y Central 
Standil1l Committee as In their view It would be lea effective and more 
time coDlumlnl. Tbe Committee bowever, would like the MInIstry 01 
Welfare to constitute Central Plannla, Committees In the Identlfled tribal 
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.... , as baa been done In the cue or AmravatJ District ...ue.., 10 that 
wonten problems In these areas are tackled IUcceuf'ully. 

1.30 Tbe Committee feel tbat periodical field viIIt. to the ITDP .... II 
ODe of tbe mOlt Important mooltorlllI s)'stem wltb the Central Govenunent, 
because these visits caD DOl 001)' motivate the around level worken to work 
with more enthusiasm but abo boost tbe monle or the need)' trlb.... Tbe 
Committee, therefore, uree upon the Mlnlstr)' to conduct field visits to 
ITDP areas replarl)'. 

1.31 The Committee opine that no amount of amendments In procedure, 
s),stem or structure would ),Ield results, uoless dedlated worken are found 
to work In the tribal areas. The Committee are bapp)' to note that the 
Government of Mabarashlra Is laklnl a number of Iteps to ensure that 
dedlated worken are posted In the Tribal Sub·Plan areas. The)' are, 
bow ever , concerned to note that the tendenc), that wben ODe 10041 ollker II 
posted In the tribal areas he Is transferred eUber on bls own request or by 
the Government UseIC. The Committee Ceel that an)' Government or 
Institution can IU afl'ord to lose workers of proven capabUlt)' and dedication. 
The),. therefore, recommend tbat the State Governmeot of Maharasbln 
should tllke all efl'orts to ensure that dedicated aoud worken posted In trlhal 
ueas are Dot transferred ever)' now and then. 

1.32 Tbe Committee Dote that the State Government is Involvlnl Non· 
Governmental Or&anlsations In tribal areas to overcome the dIIIIculty or 
frequent transfer of experienced workers. The Committee feel that It Is a 
step In the rllht direction and would Uke the Maharashtn Governmeot to 
enillge more such NGOs In the development of tribal areas In future also. 
The Committee also opine tbat this can be dooe side b)' side with the 
poslinl of experienced and dedkated worken In tribal areal. 



CHAPTER D 

ADMINISTRATIVE MEASURES 

A. Governor's R~port 

Clause 3 of tbe Fiftb Scbedule to tbe Constitution provides tbat tbe 
Governor of eacb State bavin, Scbeduled Areu there shaD annually 
or whenever so required by the President make a Report to the 
President regudin, tbe administration of the Scheduled Areu in that 
State. In this connection the Committee dcaired to know whether 
these Reports were bein, received re,ulary from tbe Governor of 
Maharashtra State. In reply it wu stated that it became difficult to 
compile this Report promptly and in time as information was required 
to be collected from various sources and alencics. It was alia stated 
that the lut report presented to the President of India was for the 
year 1989-90. The Draft Report for the year 1990-91 was ready ud 
was being processed to obtain approval of the Governor of 
Maharuhtra. The Reports for subsequent yean viz 1991-92 and 1992-
93 were under compilation. 

2.2 During evidence the Committee desired to know tbe specific 
steps taken by the State Government to get the Reports presented to 
the President in time. In reply the representative stated that earlier 
the responsibility for preparinl these Reports wu Jiven to the Tribal 
Research Institute rcs!lltinl in considerable delay of pl'CICntation of 
these Reports to the President. Therefore, tbe offICe of ·tbe tribal 
Commissioner had been asked to prepare the Report and the three 
Reports would go to the Governor soon. 

2.3 When the Committee enquired the role of the Ministry of 
Welfare in· expeditin, the preparation and presentation of tbe 
Governor's Reports the Secretary. Ministry of Welfare replied that it 
was for the State Government to collect the information. compUe it 
and send the Report. However. ~n their part the Secretary bimself 
had written' to the State Governments requesting that the Report for 
the previous year must reach the Ministry by tbe end of September 
of the following year. A communication in this reeard was abo sent 
by the Welfare Minister on 13th October. 1993. 

2.4 The Committee -expressed their surprise over tbe fact dial 
despite the aforesaid communications to tbe State Governments wby 
Maharashtra Government had failed in presentin, the Governor's 
R~port in time. In reply the Secretary. Ministry of Welfare stated: 

8 
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"I fail to ICC why in a good Government like Maharashtra this 
should happen. In Andhra Pradesh also this has happened." 

2.5 The Committee tben desired to know whetber tbe Central 
Government had ever issued any Directions to the State Governments as 
per the Provisions contained in clause 3 of the Fifth Schedule, the 
Secretary, Ministry of Welfare replied; 

"I think, we bave never issued any direction to any State 
Government on the subject." 

2.6 When the Committee enquired whether that could be done in 
future, the representative replied; 

"It depends upon the decision of the Governmel\t." 

2.7 The Committee are unhappy to note that after 1989-90 the 
Governor's Report relating to the administration of the Scheduled Areas in 
Maharashtra has not been presented to the President of India. Compilation 
of data from various sources and agencies undoubtedly takes time, but the 
extent of delay that has occurred in case of Maharashtra Government in 
presenting this important document is hardly justified. The Committee, 
therefore, recommend that the State Government of 'Maharashtra should 
take immediate steps to present the pending Governor's Report to the 
President of India. The Committee would also like fhe GoVernment of 
Maharashtra to ensure that in future the compilation and presentation of 
the Governor's Report to the President do not take inordinate lon, time. 
The Committee hope that the entrust ina of the job to the Tribal 
Commissioner in place of the Tribal Research Institute would be helpful. 

2.8 The Committee are surprised over the casual approach of the 
Ministry of Welfare in compilation and presentation of the Governor's 
Report. Allhough communications were sent to thc. State Governments in 
this reaard from the Welfare Minister and the Secretary, no mandatory 
directions under clause 3 of the Fifth Schedule of the Constitution have. 
ever been issued to any State Government. 

2.9 The Committee, therefore. urge upon the Ministry to examine the 
feasibility of issuing directions to al! th.e St~te Governments to present the 
Governbr's Report in time. The Committee may be apprised to tbe 
prOJl'Css made in this reprd expeditiously. 

B. Tribal Advisory ColUlcil 

2.10 The Committee have been informed tbat tbe main function 
entrusted to the Tribal Advisory Council under the Constitutioa of India iI 
to advise on such matters pertain ina to the Welfare and advancement of 
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the Scheduled Tribca in the Stat.e u may be referred to them by the 
Goycrnor. In other words. Tribal Advisory Council (T AC) il an important 
instrument fUhioncd to take an overall view of tbe efficiency of tbe 
adniinistration in tribal areu of the State and can IUbstantially contribute 
thrQuah coDitAictivc criticism and lIlacltiona towards improvement of 
adminiatratioq. "~.~ 

2.11 The Ma~tra Tribal Advisory Council conaiall of 20 Members 
including Secretary; Tribal Development u an official Member-Secretary 
to the Council. The Chief Minister and the Minister. Tribal Development 
arc the ex-officlo' ChiUrman and ex-officio Vice-Chairman of tbe Council 
respectively. Fiftee •. Tribal Representatives in the State Legislature arc 
nominated to the· Council by the Government whereu two persona 
belonging to STcategory are nominated by the Governor. 

2.12 The Committee wanted to know how many mcctinp of the Tribal 
Advisory Coupcil· bad been held durin, the lut five years and what were 
the stipulations in Jhla regard. In reply it wu Itated that in "Maharuhtra 
Tribal Advisory Couneil Rulel. 1960" it is laid down that the council Ihall 
ordinarily meet onCe in every six months. But in 1989. 1990. 1992 and 1993 
the council hu met once in each year whereas in 1991 not a single meeting 
was held. 

2.13 The Committee enquired the reasons for which no meeting of the 
council could be, hOid in 1991. In 8 supplementary information it was stated 
Ihat meeting wal t*ed two times in 1991 but bcc3Sue of some unavoidable 
drcumstances and heavy schedule of the Chief Minister the meeting could 
not be hcld. 

2.14 During evidence the Committee pointed out that in the absence of 
the Chief Minister. the Minister, Tribal Development could have 
conducted the meeting. In reply the representative of the Maharashtra 
Government Itated that the Chief Minister said that the Tribal 
Developmenl Minister could conduct the meeting if he wanted. But the 
Tribal Minister aaid that other Members' views might be taken. The other 
Members in .t.u~ told that they would attend the Meeting if the Chief 
Minister 'was thQrC. In the process the meeting could not be conducted in 
1991. . 

2.1S \Vhen fl,lrthor asked why the council met only once instead of the 
Itipulate~ twicc-l:year during 1989 .. 199(). 1992 and 1993, the Committee 
were informed that conducting Council mcetinp'was a time eonsumin, 
procedure and '~l'COYCr the Government felt no urgency of. the second 
meeting of tbe T AC during the afoaaaid yean. 

2.16 To a ,pc4ific que~ whether the TAC has met twice in any year 
right form its i~n. it was replied in the negativ~, 

<If- " 

2.17 The Comnril~c during evidence desired to hear the views of the 
Ministry of W.elfare'· 'regarding the coi,stitution and functioning of tbe 



11 

Tribal Advisory Council in Maharashtra. rn reply the Secretary of the 
Ministry apprised the Committee that eight States i.e. M.P., Maharuhtra, 
Orissa, Bihar, Gujarat, Rajasth .... Himachal Pradesh and Andhra Pradesh 
have constituted Tribal Advisory Councils. He opined that if thCle bodies 
functioned properly and effectively, there was no reason wby the 
development of triba" should n&t take place according to their· needs, 
priorities and requirements. 

2.18 So far as the recommendations made by the Maharashtra Tribal 
Advisory Council during the last three years and the action taken by the 
State Government on each of these recommendations tbe Committee were 
furnished a detailed information. After a thorough perusal of the statement 
the Committee observed that the T AC had made some lood 
recommendations viz., meeting between the Tribal Members of the 
Legislative Assembly and Forest officials to frame the forest policy, 
electrification of Tribal Padas. strengthening of administrative machinery 
for tribal development; keeping a separate outlay with the Tribal 
Development Department; appointment of a tribal representative as 
member on the Regional Selection Boards; opening of 2 B.Ed Colleges for 
tribals and some more. The State Government has already implemented 
some of the recommendations whereas in some other cases necessary 
action is being taken. 

1.19 The Committee are unhappy to oote thalt the Tribal Advllol'1 
Council bas met ooly ooce each In 1989, 1990, 1992 and 1993 althouab the 
"Mabansbtra Tribal Advisory Council Ruleli, 1960" provide that the 
Council lhaU ordlnarU), meet once In every six months. Tbe reason pveo b)' 
the State Government tbat conducthll couneU meethlll Is a Ume-«:ODIWIllD. 
procedure aDd that the Government felt no urlency In conductlna the 
_ood meetlna of the T AC durlna the aforesaid years Ii hardl), convlDclna. 
The Committee leel that medlnl' of the T AC are sian incant In.trummt 
wblch can subllantiaD), contribute towards better tribal administration. 
They, therefore, advise the State Gonrnment to realise the uraeoc)' or 
conductina sucb meetings and strongly recommend that henceforth tbe T AC 
meelinp should be conducted at least twice In a year as per the provisions 
laid down In tbe State Government Rules. 

1.10 The Committee are extremely disappointed to nole that no medina 
of the TAC could be held durlna 1991 due to "unavoidable circlllDltaDces 

. and bea\')' ICbedule of the Cblef Minister". Tbat beiRa 10 the depoilUOII 01 
the representatives or the Maharasbtra Government about the IIUUlDer In 
wbk:b the Tribal Development Minister avoided the T AC meetlna durtaa 
1991 Is quite IntJiaulna. The Committee, therefore, desire that In future II 
the Cblel Minister feN' unavoidable reasons, Is nol In • position to conduct 
the T AC meetlnp, then at lea.t tbe Tribal Development Minister can do the 
needful. 
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l.ll The CoauaIUee alto recommend that the Stale Go .......... IboIaId 
take expeditious' actIoa to Implement the recommendadolll of die TAC, 
wblc:b .... __ their cODlldention. 

C. Single UM Admini.rtrtltion 
2.22 The Committee have been informed that tbe Maheshwar Pruad 

Group on· Administrative arranaements. Personnel Policy in tribal arca 
bad made a series of recommendations for improvinl the qUality of 
administration in tribal areas. One such major recommendation was the 
integration of administrative units in the ITDP areas leadinato a rational 
line of command. In tbis context the Committee desired to know the steps 
taken by the Maharashtra Government to brin, the differeDt adminiltntive 
units under a ainate line of command. In reply it was stated that the State 
Government of Maharuhlra had brought the field machinery of tbe Tribal 
Development uDcScr a ·linate line of command. But it was DOt in favour of 
integration of various administrative units in the ITDP areas. 

2.23 The Committee wanted to know the reason for which the State 
Government wu a,ainst bringing different administrative units, under one 
line of command. It was replied that the experience of t~ State 
Government was that various administrative units which had an 
independent existence functioned efficiently and effectively with proper 
supervision and coordination rather than integrating them under one line 
of command. 

2.24 On further query it was elaborated that the State Government had 
taken the decision to strengthen the administrative machinery in eleven 
selected ITDPs in the State by appointing officers belonging to the IAS/ 
IPS as Project Officers. All the Officers and staff of the Government 
Departments and Zilla Parish ads implementing tribal development schemes 
stationed in the area shall work under both administrative and monitoring 
control of the Project Officer. The Project Officer is declared as the 
Additional Collector and Executive Officcr under the Maharashtra Land 
Revenue Code and the Zilla Parishad and Panchyat Samiti Act 
respectively. The Project Officer has also been given detailed specific 
powers with regard to the Tribal sub-plan areas. The Committee were 
informed that with these arrangements the State Government was hopeful 
to ,work with ftillest satisifaction towards tribal development. 

2.25 As regards the other significant recommendations of the 
Maheshwar Prasad Group the Committee were informed that another 
recommendation of the Group was to bring the Block Development 
Officer under the control and supervision of the Project Administration. 
But in Maharashtra the Block Dcvelopment Officer functions 
independently of the Project Officer but with proper co-ordination. 

2.26 The Committee werc informed that some other recommendations 
of the Maheshwar Prasad Group like adequate tribal representation in 
forms of plannina and implementation werc. however, accepted and 
implemented in Mabarashtra. . 
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1.27 The Committee note that tbe State Government of Mabarasblla h .. 
broupt tbe De1d machinery of the Tribal Development Department under a 
sInale line of command. The Committee furtber note that the Stlte 
Government are DOt in favour or Intearation of various admlalstrative UnlU 
" tbe ITDP are .. as in their oplnJon various administrative Valli with an 

~"tbdependent existence function efIIdently and effectively. However, &bey 
would llke the State Government to consider &Ivllll a second thouaht 
towards Intearatlna various admlnlstratlve units under ooe noe of l'Ommand 
as recommended by the Mahesbwar Prasad Group 011 Administrative 
Arrangemenll / personnel poUcy in tribal areas. 

1.18 The Committee appreciably note tbat the State Government has 
,strenlthened the administrative machinery In II selected rrDP areas b) 
. appolntlDl lAS / IFS Omcen as Project OMcerl who exercise both 

admlnlltrative and monitorinl control over the staff stationed In' the rrDP 
#areas. Tbe Committee consider it a step towards effective Implementation or 
tribal development proaramme and recommend that the admlnlltradve 
machinery In other ITDP areas or Maharastra should also be strenlthened 
on similar pattern. 

1.19 The Committee fall to appreciate that when the Project omcer has 
feen made tbe Executive Omcer of tbe ZOla Parlshad wby the Block 
Development Omcer wbo II a part and parcel of tbe Zilla Parlshad 
functions independently In Mabarasbtra. The Committee, therefore, 
recommend tbat tbe BDO wbose contribution towards tribal development 
ean never be undermined should be brought under the control and 
supervilion of the concerned Project Omcer. 

1.30 The Committee are happy to note that other useful 
recommendations of tbe Mabeshwar Prasad Group viz., adequate tribal 
representation In favolII" of plannlDl and implementallon elc. bll\'e been 

, ~ ~.'c:epted and implemented by the Maharashtra Government. The 
! Committee would like tbe State Government to maintain that spirit in 
i Cuture also. 



CHAPTER ID 

PROTECTIVE MEASURES 

A. Excise Policy 

Commercial vending of liquor which is linked to money lending and 
indebtedness of tribal families has resulted in the impoverishment of tribal 
families all over the country. Recognising the serious implications of the 
situation the then Ministry of Social Welfare had issued detailed guidelines 
in 1975 which were reiterated by the Ministry of Home Affairs in 1981, in 
regard to the Excise Policy to be followed in the tribal areas. In this, 
context the Committee desired to know the Excise Policy followed by the 
State Government of Maharashtra and whether the guidelines were 
accepted and implemented. In reply it was stated that the State 
Government of Maharashtra had accepted a'ld implemented the guidelines 
of the Central Government. It was elaborated that in the year 1979=.the 
Government~ of Mllhllrllshtra took a decision not to grant any liquor, 
licence in the tribal areas of the State. Accordingly thc liquor shops in the 
tribal areas have been closed. 

3.2 To a specific query of the Committee it was replied that foreiJll'l 
liquor shops in the selected tribal areas were closed with effcct from 
30.9.1976, whcreas country liquor shops were closed with effect from 
30.6.1979. 

3.3 The Committee wanted to know which were these selected tribal 
areas where l~quor shops had been closed. In reply it was stated that the 
Commercial vcnding had been stopped in the notified arcas of Thane, 
Nasik, D.hule,. Amravati and Gadchiroli. When the Committee enquire4. 
about the position in other tribal areas it was replied that the Government 

," of India had notified somc';reas in the Districts of Pune, Jalpon, 
Ahmednagar. Nahdcd, Yeotmal ~d Chandrapur for prohibition of liquor 
vending and the matter was under the consideration of the Maharuhtra 
Government. 

3.4 On being asked whether .the Government auidelinea for 
discontinuing ~0f!lmercial .~cnding of liquor were imple.mentcd in onl~ 
Tribal Sub-Plan areas or ill ATSP, MAD A and Mini MADA areas as well. 
it was replied that the S,ale Government implementcd the Governmeat 
auidelines of 1975 in TSP areas only and no such arrangement was made in 
ATSP. MADA or Mini MADA areas' for the purpose. 

14 
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3.5 To another query of the Committee in )"caard to the steps taken by 
the State Government to wean away tribals ,from the habit of drinking 
alcoholic beverages it was replied that there was prohibition propaganda 
machinery actively working in the tribal areas to discourage them from 
consuming liquor. Besides some voluntary organisations are also working 
. 1 the tribal areas to achieve the objective. 

3.6 The Committee desired to know what exact prohibition propaganda 
campaigns were undertaken by the State Government to wean away the 
tribals from liquor consumption. The Committee were apprised that an 
independent propaganda officer has been appointed in each district who 
arranges various programmes. such as Seminara, Workshops, Lectures, 

,Exhibition etc. An independent propaganda van alonpith neceasary cine 
projectors. sufficient films on prohibition aod MUI abuse preventioo are 
also made available to each district. 

3.7 To a specific query the Committee were informed that as many as 25 
voluntary I Non-Governmental Organisations were workin, in the State of 
Maharashtra through financial assistance by the Ministry of Welfare to 
discourage the tribals from taking alcoholic beverages . 

• 3.S. The Committee note that tbe Mabarubtra Goveroment bu baoued 
commercial vendiJag of liquor 10 the Notified areu 01 'l'bane, NuIk, Dbule, 
Amaravati and Gadchlroll as per pldellnes luued by the entwbDe MlnlItry 
of Social Welfare and reltented by the MInIstry of· Home ·Aftaln. The 
C~DlDlittee also note that the proposal for prohibition of liquor ftDdlq In 
some other Notlned Areas In the DIstricts of Puae, Ja!aaoD, Ahmed.oapr, 
Nanded, Yeotmal and Cbandrapur II under coDllderalion of the State 
Government. Tbe Committee earnestly desire the Mabarasbtra GoverDlDeot 
to take an early decision In this reprd and promptly prohibit commercial 
,mdln& of liquor In the Notified Areas of the above meDtloaecl .Istrlets. 

3.9 The Committee are dlasatllfled to note that the Governmeot pldellnes 
fol" discontinuing commercial vendlnl of liquor are belDi luIplemated In 
only Tribal Sub-Plao (TSP) areas and be) such arranpmeot bu been made 
in the Additional Tribal Sub-Plan (ATSP), areas, ModUIed Ala 
Development Approach (MADA) ar.s or MInI MADA· .... ea. Tbt 
Committee opine that prohibition of Uquor vendi .. II as desirable Ia ATSP, 
MAD A or Mini MADA areas .. In the 'tSP areu. The1, tberefon, ..... 
upon . the State Government of Maharuhtn to make lnUoedlate 
arrllnKementl to 11ft that commercial vending 01 liquor II banD~ allo In 
loP, MADA and MIni MADA _ lreu. 

3.10 The Committee are happy to note that the Mahlr-uhtn GoveromeDt 
hilS made extensive proplglnda campllxns to wean away tbe tribal. from 
laking Ilcohollc bevera~s. The Committee would like tbe State Government 
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to keep up these actlvilies in future also. They also recommend tbat the 
Ministry or Welt lire should penuade other slates to resort to simllalr aDli-
Uquor prop.pnds campallllS in the tribal areas. 
B. Land A{jent~/ion 

3.11 The Committee have been informed that two laws i.e. The 
Maharashtra Land Revenue Code and Tenancy Laws (Amendment) Act,~ 
1974 and the Maharashtra Restoration of lands to Schedulcd Tribes Act. 
i'974 have been enacted to prevent alienation of tribal land to non-tribals. 
When the Committee wanted to know how many land alienation cues bad 
been detected and disposed of each year during the last five years, it was 
replied that the information was not readily available. However, it was 
again stated that till the end of March 1993 as many as 45.628 cases of land 
alienation were registered under the above mentioned two laws of the 
Maharashtra Government and out of these 45.500 cases had been dispolCd 
of so far. The year wise break up of these land alienation cases was no~ 
available at State level as the old records were destroyed. In a 
supplementary information it was stated that thc above information might 
be available at District level for whieh the conccrned District Collectors 
wcre askcd to send the same. And on receipt of the information from the 
Collectors thc same would be submitted to the Committee as early as 
possible, 

3.12 The Committee wanted to know whether any survey was ever made 
by the State Government to find out land alienation cases. In reply it was 
stated that Maharashtra was having a well organised land record syste"\ 
and hence a special survey was not necessary. 

3.13 The Committee then pointed out that how did the State 
Government reconcile the two statements that information regarding the 
number of land alienation cases detected each year during the last five 
years was not available and that the State was having a well organised land 
record system for which a special survey was not necessary. It was replied' 
ttiat as ~r provisions of Maharashtra Land Revenue Code. 1966 and rules 
made thereunder there was a iystem of preparation and maintenance oJ 
Record of.Rights. Under this system the Itame of the bolder of the land is 
entered in the Record of Rights after detailed enquiry. Every year land 
under cultivation are inspected so as to find out the crops grown on it. its 
area and the' person cultivatil)g it. During this inspection if the tribal land 
is found to ,be alienated it is recordeii and necessary action is taken under 
the Restoration Act. The two Statements arc. -therefore. reconciled on the 
basis of qlHlrterly progress report submitted by the District Collectors. 

3.14 The Committee wanted t6know the specific steps taken by I~ 
Slate Govermnent to_prevent land alienation of tribalS. It was replied that 
with a view to ensurins, thai the tribals aTe made aware of the protection 
given to them under the Maharashtra. Land Revenue Code and the 
Maharashtra Restoration of land to STs Aet. pamphlets giving details of 
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the measures .dop~ed and schemes ~ndertaken by the Govcrnmcnt for ' 
the benefit of the tribals was prepared and circulated to all vHlaae 
Panchayats and other Social Organisations. Revenue Officers were aIJo 
instructed to verify the matation re8siter and other YiUaie reoorda to 
identify tribal land .lieu.tion cases for taking suo-motto action to restore 
land to tribals. 

3.1S 1be Committee DOte that tiD abe end of MardI 1993, 45,611 c.-
ol laud aUeaatioa bave beea ..... tered UDder tile Mabarubtn Lud 
Revenue Code ..... Teaaac:y lAws (AmelldmeDt) Act, 1974 and &be 
Mabarubtn a .. tontlon of LandI to Scheduled Tribes Act, 1974. Out 01 
tbeIe 45,628 cues, 45,500 cues h.ve beea dis,... 01 lOfar. The 
Committee deIlnd the State Government of Maharuhtn to expedltloualy 
settle the rem.ln.... III cues. 

3.16 The Committee .re cUssatlsfted to note that land ....... tIoa cues 
deltcted each year durinl the last ftve ye.n are not .vallable with tile 
Stale Government. They request to note that old records relatlq to land 
aUenatlon cases have been destroyed .t State lev~ for wbJch the District 
CoUectorl h.ve been asked to furnish the requisite Inform.tIoa. The 
Commlllee opine th.l It Is DOt • healthy practice to destroy such Importaot 
doc:umenls more 10 when these .n not too old. The Committee, therefore, 
recommend that henceforth records of land aIIeaatioa cues be 
meticulously malatalaed for • suftlc:lent period wltb a view to .voldlnl 
unnecessary eomplk.Uon as well .s 10 protect the trlb.1 Interest. 

3.17 The Committee note that the Slate Government Is preparlna and 
malnlalninl • Record of Rlpls to enter the name of the holder of land in 
It. The Committee also nute tbat land under cultivation Is inspected every 
year by the Slate Government to find out the crops lrown on lt~ III area 
and tbe penon cultlvatbtl It. But the Committee do DOt aaree with tbe 
views of the State Government th.t a spedal survey to detect land 
alienation eases II not aeceuaryu they have a weD oraan'-l land nc:ord 
system. The Committee are of the view that the preMIlt anaual 1a.spec:llon 
of land under cultivation alVei secondary ImportaDc:e to deted land 
aIIeaatlon cues. The Committee. therefore, ..... the State Government to 
devise methods for eoaduc:tIna a JWrIodlc:al special survey to ftDd oul land 
aUenation CMeI. 10 the oplDioa of the Committee It wW help not only In 
malatalnlna a methodkaI record of land alienation cases detected' each 
year but also facUltate expeditious dlspo .. 1 of such casel. 

3.18 The Committee appreciate to note that the State Government has 
been dreuiallDa pamphlets to all vUla. Panchayall aDd Sodal 
Orpnlaatloaa In order to make the trlball aware of tbe protection and 
rlahll alven to them IUlder the two lAnd Acts of Mabarubtn 
Government. The Committee suUesl thai as many Volunlary 
OrpDIsatiODl u poIIlhle be Involved In this mIuIon. The Committ. also 
desire thai an inteaslve propapnda camp"n on the pattern of tbe antl-
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Uquor ODe IDAy be raorted to by the State Government 10 that the bmoceat 
trlba.. do DOt succumb to unsc:rupulous elements. 

C. Project affected tribals 

3.19 The Committee have been informed that during tbe lut five years 
6023 families belonging to Scheduled Tribe have been affected in 
Maharashtra due to major and minor irrigation projects. Out of these, 5401 
tribal and families have been resettled and rehabilitated in accordance with 
the policy of the State. 

3.20 The Committee desired to know the latest position with reprd to 
the rehabilitation of the rest 622 tribal families. In a supplementary 
information it was stated that out of the 622 tribal families to be 
rehabilitated 575 families were from Nagpur Division whereas 47 were 
from the Amravati Division. It was further stated that all the 47 tribal 
families from Amravati Division had been rehabilitated whereas 36 ~uch 
families had been resettled in Nagpur Division. Thus the rehabilitation 
work of 539 tribal families in Nagpur Division is yet to be done. 

3.21 Regarding the proceduropolicy adopted by the State Government 
to rehabilitated the project affected tribals the Committoc have been 
informed that all persons including Scheduled Tribes affected by the 
various major and minor irrigation projects arc resettled and rehabilitated 
at the cost of the Government at new gaothans sites where 13 Civil 
amenities are provided. The Project Affected Persons are given plots and 
house building loans for construction of houses in new gaothans. In 
addition to this the PAPs are also given alternative agricultural land from 
the command area of the Irrigation Projects. The Committee were 
apprised that these facilities wcrc given to all the Project Affected Persons 
irrespective of their Caste and Creed. 

3.22 The Committee pointed out that taking into consideration the 
vulnerable economic condition of the tribals certain rehabilitation 
programmes should have been carried out exclusively for the tribals. It was 
stated in response that a policy decision had been taken by the 
MaharashtraGovernment according to which the tribal PAPs should be 
resettled and rehabilitated on top priority basis. 

3.13 the Committee note that during the last five y~n 6013 famWa 
belonlln& to Stbeduled Tribes have been affee:ted In Mabarahstra due to 
l1U\Jor and minor IrriKation projects. Tbe Committee also note that tOl date 
S484 tribal families have been resettled alld rebabilitated In ac:contance with 
the policy of the State. The Committee: would like the Government of 
Maharashtra to rehllbllltate the remainlna 539 Project Affected trlball II 
soon as possible. 

3.24 The Committee further note that the facilities liven by tbe Slate 
Government to the Project Affected People are common to aU irrespective 01 
their caste lind creed. Tbe Committee also aote that a. per a poUey dedIioa 
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of lbe Maharashtn Government Tribal PAPI are ...... tIed and rebabIIka .... 
on top priority basis. The Committee would, however, Uke to ...,...a thai 
besides rehabUitatlna the tribal PAPs em lop priority bull the GO"lUIIIlt 
or Maharahstra should conalder the I.aslbUily 01 "vi... lOme apecW 
compensation to luch trlball. 



CHAPTER IV 

SECTORAL PROGRAMMES 

A. Education 

Massive effort is absolutely necessary for eradieation of iUitcraey amon, 
the tribals to improve their standard of living and such efforts are going OD 
in the State of Maharahstra under Total Literary Campaign. Since the 
literacy rate in tribal areas is less viS-Q-Vis the aeneral areas a greater effort 
is directed towards the tribal population under the Total Uterary 
Campaian in whieh all the Districts of Maharahstra will be covered by the 
end of the VIIIth Five Year Plan. 

4.2 As regards the rate of literacy among the tribal population (both 
male and female separately) in Maharashtra as per the 1981 census, the 
following information was furnished to the Committee. 

Population Literacy perc:entaae 

Male 29.24 lakhs 32.4% 

Female 28.48 lakhs 11. 90/0 

Total 57.72 lakhs 22.3% 

4.3 The Committee were informed that literacy rate among tribals as per 
1991 census was not available but it was expected to have increased by 
14-15% approximately like the general population. 

4.4 But during the course of evidence the Secretary, Ministry of Welfare 
apprised the Committee that according to the 1991 census the literacy rate 
of Tribal males in Maharashtra was 49.09% whereas it was 24.03% in the 
case of tribal females amounting to an overall percentage of 36.79. 

4.5 The Committee enquired about the rale of drop-outs amongst tnoal 
children at various stages of education. In reply the followina statement 

20 
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was furnisbcdto the Committee showin, the standard wise drop-out ntc 
of tribal students. 

Standard 

II 
III 
IV 
V 
VI 
VII 

Perceata. of drolMJOt 

17.6 
30.2 
49.0 
59.7 
66.3 
70.4 

4.6 The Committee pointed out that the higher the standards. the more 
the drop-outs. When the Commillee desired to know the reasons for 
increasing dop-out rates among tribal students at higher Standards. it was 
replied that a large number of tribal children after allaining the age of Rine 
used to drop-out from schools to join the labour force due to povcrty. 
Secondly in ease of a female child. the socia-cultural attitudO" 01 parents is 
one of the important determinin, factors fat drop-oltt. Then theoretical 
education is not considered meaninlful by the tribals and . it ultimately 
leads to apathy and indifference among them. Language barrier is also one 
of the major causes of drop-out. The last but not the least reason for drop-
out of tribal students is the absent ism and general indifference of non-
tribal tcachers towards the students. 

4.7 The Committee enquired about steps taken by the State Government 
to prevent drop-out of tribal Itudents. In reply it was stated that thc 
Maharashtra Government had taken a number of steps to check drop-out 
among tribal students. These include appointment of focal Primary 
teachers introduction of scheme of Attendance Allowance of Rs. V-pcr 
day for the tribal girl students, construction of primary school building, 
provision of free text books. school uniform. writing materials etc. 

4;8 The Committee desired to Itnow whether the steps taken by the 
Stato Government were adequate to check the ,drop-out rates among tribal 
students and if not, what additional measurClwere proposcd for the 
purpose. It was stated in reply that preference to local lady teachers. 
introduction' of free mid-day meals, intensive and decentraliscd of 
supervision,··· innovative measures for providing motivation, help of 
voluntary organisatiolll and co-ordination among all the Departments upto 
grass root level were needed and to be achieved by the State Government 
to check drop-out rates among tribal students. 
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4.9 To a specific query of the Committee it was replied that althoush 
thcre was not systematic study. it was ,enerally observed that incentives 
such as mid-day meals. free supply of text books and uniforms etc. had 
improved the attendance and rc,ularity of the tribal students. It was. 
furlhcr slated that it was neces58ry to undertake in-depth study to 
substantiate thc ,eneral observations. 

4.10 To another specific query the Committee were apprised durin, 
evidencc that National Literacy Programme was the most ambitious 
prolrllmme that the Maharashtra Govcrnment had taken up in all the 
tribal blocks. It was elaboratcd that in Nanded the pro,ramme had already 
been taken up and in Nasik it was about to the implemented. 

4.11 On beina asked the assistance given by the Central Government in 
Ihis regard the rcprcsenlativc of Ihc Maharashlra Government submitted 
Ihal only for Nanded Ihey werc gelling money from Government of India. 
She fUrl her . Malcd Ihal Ihe Siaic Guvernmcnl wuuld send a proposal to 
Ihe ('enlre asking (ur Illlucillions wilh regard 10 olher areas as well. 

4.12 Th~ CCIO,mlllee are PMln~ to ob~rve the IUitoundlnl perl'entllle or 
drop-outs IInutlll tribal Itudcmll al dllTt:nt:t Itandllrdll due to poverty. IOClo-
(ulturlll IIUllude, lanlullie barrier lind IIpllthelic and Indifferent attitude or 
Irlhlll !liludt:nts as "'~11 all tholle of non-tribal tc:ac:hen. The Committee, 
ho"c:n:r, nole that the Stllte GO\'c:rnment Is laklnl a number of Itept and 
propo~lnl tu take addltlonlll measures to chec:k hllher rate or drop-oull 
IIIlIonl triblll itudenti. The Conunillee rec:ommend thllt immediate and 
\'llorullli c:lTec:ts be made to appoint IcK:III lady-telKhen and to Introduce 
hu"malln mell!liures besides c:arrylnl out an Intensive and dec:entraUsed 
IIdmlnlstrlltion to c:rub-drup-out pc:rc:entale. The Conunlltc:e would also like 
the SIlIte Government to enc:ourlile NGOltVoluntary orllUllsatlonl In 
propllillthli the vlllue or eduutlon IImunl the 1II1terate trlbllis. 

4.13 The Commillee note thaat the Stllte Goveraunc:nt haas not c:onduc:tc:d 
an)' Il),stc:maatlc: Iltudy to nnd out ",hc:ther drop out rlltes haa\'e lM!en dec:reased 
as Il rc:sult uf the Introduc:tlon by then of a number or mellsum In this 
rC:lllrd. At the ianle lime the Stllte GO\'ernment Is or the view thllt aD In-
dc:pth !litudy Is nec:eisaary In this relard. The Committee, therefore, I ...... 
thaat Itt:PS lihould be taaken by the Maharashtra Government to evahaate &be 
Impaac:t of the measures IntrudtlCtd by them 10 that prompt, corrective and 
fllrthc:r action aln be taken In this reaard. 

4.14 The Committee _e that only for Naudc:d the State Government Is 
lellhll assilstanl't frCNR tile Ualon Government under the Naatlonlll Literacy 
Proa:raamme. Tbey .. .ole tbllt .. prClpolill1 for asslslanl'e under the 
Niltloaual Literacy PaIII'llmme In other areas of Maharashtra as well will 
soun be Iil:nt to the Centrlll Government. The C~tl'C desire that the 
propOlial may be sellt to tbe Ualon Governmenl .. III -.rty dale aDd bope 
thaat the Centraal Gcwernment would take a favouraWe dec:lslon In lhlI 
rc:lllrd. 
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B. Hetllth. 

4.1S Tbe Committee were informed that durina tbe VII Plan Period 17 
Community Health Centres, 25 Primary Health Centres and SS9 sub-
centres were set up in the ITDP areas against a taract of 2 C.H.C., 38 
PHC and 618 SCS respectively. The Committee have also been apprised 
that during the VIII plan period the target is to set-up 10 CHCs, 20 PHCs 
and ISO SCS in the entire State and no separate taraet has been 
communicated for the TSP areas by the Government of Inetia. 

4.16 It was further stated that at the ead of 1992-93 a total number of 51 
Community Health. Centrca, 272 Primary Health Centres and 1698 Sub-
centres were functionina in the TSP areas. Tbe Coanmittee desired to know 
whether these CHc..PHS~ were adequately staffed. In reply it wu 
stated that there was shortaae of Medical officers in the PHC and Rural 
hospitals, because such officers hestitate and resist to work in tribal and 
hilly areas. If posted they do not join and even if they join, they leave the 
service after sometime. 

4.17 On being asked how did the Maharashtra Government propolC to 
encourage Medical Officers to work in tribal areas, the State Government, 
replied that the special tribal area allowance had been increased from 
Rs. l{)()l- to RI. S()(y- per month for Medical Officers workinl in 
inaccessible tribal areas. Further Medical Officer working in remote tribal 
areas are permitted to retain the Government. quarter for his family at 
Taluka Head Quarter. Besides, the Medical Officers workin. in difficult, 
hilly and tribal areas for three years arc given preference posting. 

4.18 It was simultaneously stated that a proposal for increasing the non-
practising allowance (NP A) at double rates to attract more Medical 
Officers towards tribal areas was under consideration of the State 
Govcrnment. 

4.19 The Committee enquired. after giving the above mentioned 
monetary and non-monetary incentives to the Medical Officers. what 
improvement in the situation had been observed. It was replied that the 
monetary and non-monetary incentives had been recently given and bence 
it was not proper time to judge the improvement in the situation. 

4.20 It was also stated that the dedication or sincerity to work in tribal 
areas had to come ·from within and could not be forced by means of 
facilities or incentives. 

4.21 The Committee were informed that the Doctor-patient ratio in the 
TSP areas was 1:2527. The Committee- pointed out that lack of 
Communication was one of the greatest hindrances in motivating Medical 
Officers to join duty at tribal areas and wanted to know how many PHCSI 
SCS were yet to be connected by all weather roads. In reply it was stated 
that there were approximately 679 Health Sub-centres in Maharasbtra 
which were to connected by all weather roads. When the Committee 
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further desired to know by which year these 679 Health Centres were 
likely to be connected by all-weather roads. it was replied that a definite 
time could not be given in this regard. 

4.22 The Committee note that the Slate Government hal faUen short of 
tbe taraet in opeaina Public Healtb Centres and Sub-cenirel in ITDP areal 
durin, the VII plan period, althoup tbey bave exceeded the tarpt 10 
optnln& Community Healtb Centres. Tbe Commltlee desire that the 
Mabarasbtra Government should ensure to meet the tarpt III openl". 
Health Centres durinlC the VIII Plan period. 

4.23 Tbe Committee note wltb concern tbat then II Ibortqe of Medical 
Omcers In Public Health Centres and rural bOlpltail due to reluctance and 
hesitation on the part or such omcers to work III tribal and billy areas. The 
Committee also note that In order to attrad and eocourqe the Medical 
Omcers towards tribal areas the Maharashtra Government, II taklq a 
number of steps. i.e. Special Tribal Area Allowance at RI. SOCY- per month, 
permiSSion to retain Government. accommodation, preference poSlin& etc. 
One such measure I.e. Increaslnl the non-practlsina allowance (NPA) at 
double rates Is under consideration of the Government. The Committee 
recommend tbe State Govenment, to take aD early decision In favour or tbe 
proposal for IDcreasina the NPA of the Medical oflken at double rates 
besides continuina the otber aforesaid measures 10 that more medical 
omcers are encoura&ed to work In the tribal and hUiy areas. The 
Committee are surprised to note that the monetary and nOD-monetary 
Incentives to Medical Omcers have been given only recenlly. the Committee 
opine that these measures should have been taken lonl back as the tendency 
of the reluctance on the part or tbe medical officers to work in tribal areu 
must have been noticed from tbe outset. However, now that the measures 
have been Introduced the Committee recommend that the State 
Government. Ihould take· steps to take evaluation studies for observln& the 
reprecusslon of such measures. Tbe Committee hope It will enable the State 
Govenment. to take furtber action as and when necessary. 

4.24 The Committee aaree that dedication or sincerity to work In tribal 
areal has to come from within and cannot be forced by means of facUlties 
or Incentlves. Side by side the Committee are of the opinion that thOle who 
are dedicated and slnto'ere to tbelr duties wUl work In any adverse situation 
but there are also averaae worken who can be anured t.brQpp monetary 
and non-monetary incentives to put tbelr best efforts. The Committee, 
therefore, desire the State Government. not to minimise tbe Importance of 
incentives both III cash and In kind. In motivatinl medical officen to work 
III tribal areas. 

4.25 The Committee are concerned to note tbat 81 many as 679 Health 
Sub-Cealrel are Ukel, 10 be coRnected by aU weather roads. TbeJ are 
tllualilfled ..... the cuual reply or the Slate Government that a ..... .. 
tIDte Uaalt cannot be liven for connectilll the above mentioMd ..... . 
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centres with all weather roads. The Committee feel that lack of proper 
communication Is one of the most Important reasonl fro deterr.... the 
Medical Omcerl to work in tribal areas and the State Government, c:an 
little afl'ord to co~promise on this issue. The Commillee therefore urae 
upon the Government to rrame a dennite time limit to connect the health 
centres with aU weather roads and ac(!ompllsh the Job within the stipulated 
lime. 
C. Forestry 

4.26 The Committee were informed that the privileges enjoyed by tbe 
forest dwellers are listed under Articles 131 to 146 of the Bombay Forest 
Manual Volume III and the Districts covered are Surat. Thane. Nasik. 
Khandesh. Pune. Stara. Kulaba and Ahmedabad of erstwhile State of 
Bombay. After formation of the State of Maharashtra on 1 May. 1960 
the rights and privileges mentioned in Bombaby Forest Manual in respect 
of the Districts falling in Maharashtra State arc being continued. The 
Committee were further apprilied that lieveral momentous have been 
legislated by the Maharashtra Govcnment so as to prevent exploitation of 
the tribals. 

4.27 The Committee desired to know the institutional arrangements 
made by the State Government to regulate marketing of forest produce 
collected by tribals. In reply it was statcd that under the Mahuabstra 
Tribal Economic Condition (Improvement) Act. 1976. Maharuhtra State 
Co-operative Tribal Development Corporation had been appointed as the 
Chief Agent for implementing the monopoly procurement Scheme: for the 
surplus agricultural produce and Minor Forest Produce collected by 
tribals. Under the: system purchase centres arc opened by the Corporation 
at various places which are run by the AdivB.'ii Co-operative Societies 
which act as its sub-agent. The Minor Forest Produce collected by the 
tribals is properly graded and the price for th'e material is paid to the 
tribals in cash at the timc' of his tendering the Commodities at the 
purchase centres. 

4.28 The Committee pointed out that despite the existence of the 
Institutional arrangements the tribals did not realise the fair price for 
their produce because of various handicaps these State Institutions 
suffered from. In this connection the ComlT!ittee wanted to know the 
steps taken by the State Government to improve the functioning of State 
Institutions engaged in collection and marketing of Minor Forest Produce. 
In reply it was stated that the following step" were taken by the State 
Government :-

(a) Abolition of royalty is undcr the active consideration of the State 
Government. 

(b) State Government has been reimbursing the louci incurred by the 
Tribal Development Corporation in implementin, the Monopoly 
Procurement Scheme. 
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(c) Proposals have been formulatcd and sent to the Central Government 
for investment on the Capital items to increase the procurement of 
these commodities. 

(d) Share Capital base of the State Corporation has been enhanced to 
reduce the interest burden and the procurement cost of the 
commodities. 

(e) Proposals for construction of godowns in the interior areas and 
financial assistance to the tribals to run the commercial vehicles in 
the tribal areas have also been formulated and are under 
consideration at various places. 

4.29 In a post-evidence questionnaire the Committce enquired the latest 
position with regard to the abolition of royalty on Minor· Forest Produce 
and construction of godowns. In reply it was stated that the Government 
of Maharasbtra had taken a decision vide Government Resolution dated 
1.10.1994 that royalty be charged at a nominal rate of Rs. 51-per quintal of 
Minor Forest Produce. It was further stated that a provision of Rs. 50.00 
lakhs had been made in the Annual Budget of the year 1994-95 for 
construction of godowns and further action was being taken by tile 
Cooperation Department to hand over the above-mentioned amount to the 
Maharashtra State Co-operative Tribal Development Corporation. 

4.30 To a specific query the Committee were informed that a share 
capital assistance of Rs. 24.00 lakhs had been sanctioned by the Central 
Government for the year 1992-93 and Rs. 53.00 lakhs for the year 1993-94 
for Minor Forest Produce operation. The State Government has also 
enhanced the share capital base of Maharashtra State Cooperative Tribal 
Development Corporation by Rs. 8.00 crores. Due to this financial 
assistance the huge interest burden on MSCTDC had been reduced 
considerably. 

4.31 The Committee were also apprised that if more central assistance 
was made available other measures such as starting mobile collection units. 
organising training camps for tribal forest produce collectors. opening 
laboratories for assuring quality of produces for its marketability etc. 
would be taken up. A proposal in this regard had been sent to the 
Government of India. 

4.31 Tbe Committee note that the Mabarasbtra State Co-operatlve Tribal 
Development Corporation has been appointed as the Chief Alent for 
lmplementlnl the Monopoly Procurement Scheme fur the surplus 
larlcult..-l produce and Mlnur Forest Produce collected by the trlbals. 
With a view to lmprovlnl ·tbe functioDinc of the State IDstitulioDl enlapet 
In collection and marketlnl of Minor Forest Produce the Mabarasbtra 
Government Is taklnl a number of steps I.e. a nominal rate of royalty at 
B.a. 51- per quintal of MiDor Forest Produce. reimbuneiDent of loues 
Incurred by the Tribal Development Corporation, constnletioa 01 lodoWOl 
In Interior areas etc. The Committee feel that If these steps are taken 
uniDterruptedly under contiDuous monitorlnl, it will 10 a tOfti way iD 
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enabUoI tbe poor trlbals to realise a fair price for the Mloor Forest Produce 
c:oUected by them. The Committee would, therefore, Ume the Maharubtn 
Governmenl to aarry OD their etrorts towards ameUonUDI the ecoaomic 
c:oodltlOn~of teemlDl trlbals. Tbe Committee also luaest that the MlaiI&ry 
of Welfare lhould prevan upoa other States to aboUsb royalty OD M1aor 
Forest Produce, CODltrud lodowDS al laterlor tribal areas, enhaDce tbe 
share capital base 01 the State CorponiJoas aud take other IlmIIar ......... 
.. bave beea resorted to by the Mabanshtra GoverDeleot. 

4.33 Tbe Committee Dote that a proposal for more ceaaral .. taace to 
take up other measures bas beea seat by the State Govenuaeat to tbe 
Ceolra) Coverameol. The Committee desire lhe Valoa Covenuaeat &0 lake 
au early dedsloo 10 this relard 10 thai the Mabarubtra Goverameat Is able 
to start mobile c:oUec:Uoo Valts 01 Mlaaor Forest Produce, orpaIIe traIaIaa 
camps for tribal forest produce c:ollec:lon and opeD laboratories lor ..... riq 
quality 01 produces lor Its marketabUlty. 

D. Implementation of various Developmental Schemes 

4.34 The Committee were furnished detailed Statements showing Ihe 
amount earmarked and actually spent during the years 1990-91. 1991-92 
and 1992-93 on various developmental sectors i.e. Agriculture and Allied 
Services. Horticulture. Animal Husbandry. Forest. Co-operation. Power. 
Development. Communication. Education. Health Services. Rural 
Development etc. which were being implemented in the Tribal Sub-Plan 
areas. After going through the aforesaid statements the Committee 
observed that there were shortfalls in expenditure in a number of schemes 
during the above mentioned three years. For example. under the head 
Animal Husbandry the approved TSP outlay during the year 1990-91 was 
100.83 lakhs but the expenditure was only 38.35 lakhs. Similarly during the 
year 1991-92 the outlay was 104.01 lakhs but the expenditure was only 
40.29 lakhs although during 1992-93 the expenditure exceeded the 
approved outlay marginally. tn this context the Committee wanted to know 
the reasons for shortfalls in expending the approved TSP amounts under 
various developmental schemes and the remedial measures undertaken by 
the State Government to overcome difficulties/constrains. if any. in this 
"regard. 

4.35 In reply it was submitted by the Government of Maharashtra that it 
was not possible to ascertain exact year-wise reasons for shortfalls in 
various schemes covered under the developmental sectors. However in 
most of the individual beneficiary schemes covered under various sectors 
certain percentage ranging between 25 and 50 of the amount as subsidy is 
required to be shared by the poor tribal beneficiary which is not practically 
possible. Due to this the required outlay could not be fully utilised. The 
second general reason for such shortfall!; is that the administrative approval 
required for a number of schemes could not be obtained in time for which 
the outlay earmarked could nut be budgcted. Thirdly. in 1991-92 a view 
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was taken not to make any expenditure on infrastructural facilities even 
though certain DPDC had proposed outlays for such marks. Due to this 
the outlays provided for such works could not be fully utilised. 

4.36 The Committee were informed that the State Government had 
already issued instructions to the Commissioner of Tribal Development, all 
Additional Tribal Commissioners and to the Project Officers in charge of 
the ITDPs to take periodical meetings of the various Departmental Heads 
and implementing Officers for consideration of the following issues: 

(i) to have overall review of expenditure made in various sectors; 

(ii) to identify the trend of expenditure made; 

(iii) to find out the shortfalls. if any, in utilising the earmarked outlay 
under Tribal Sub-Plan; 

(iv) to check the non-permissible nature of expenditure in the Tribal 
Sub-Plan; and 

(v) to find out remedial measures for proper and full utilisation of the 
outlay under the Tribal Sub-Plan. 

4.37 In addition to the above instructions. the State Government has 
also directed all the Project Level Implementation Committees for proper 
and constant monitoring and review of thc schemes included in the Tribal 
Sub-Plan. 

4.38 The Committee were funher informed that no proper evaluation 
studies or detailed surveys to find out the implications and utility of 
various developmental' schemes has been conducted so far by the State 
Tribal Development Department. However since periodical meetings at 
various levels were conducted by the concerned HoDs and the Officers of 
the Tribal Development Department, it had been observe~ that the 
Schemca designed for the welfare of the tribals were really beneficial to the 
poor and needy tribals. 

4.39 Tbe Committee note wltb concern that tbere are shortfalls io 
expendlDl the approved TSP amount. toward. various developmental 
schemes. Tbe two most Important realODi i.t. mario, of the subsidy burden 
upto lS to 50% by tbe poor trlbals and lat:k of administrative approval In 
Ume, as b .. been explained by tbe State Government for failing short of the 
tar,et, are quite impracticable and Irresponsible. The Committee, therefore, 
urp upon the Government to devise lOme other alternative methodl so that 
the poor trlbals do iaot bave to bear the burden of lS to 50% abire In the 
subsidy. The Committee also recommend that the Government Ibould 
ensure lD future that the admlDlllratlve approval required for a number of 
lCbemes Is obtalDed weD lD time so that sbortfaU. io expeodlol the 
earmarked amount UDder various developmental sectors are kept at bay. 
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4.40 The Committee note that the State Government has luued detaUed 
instructions to tbe Commissioner of Tribal Development, aU Additional 
Tribal Commissioners and Project Officers to conduct periodical meeliDp of 
"arious Departmental Heads and implementing Officers 50 that remedlal 
measures for proper and rull utilisation or the outlays under TSP are 
traced. The Committee also appreciate to note that aU the Project Level 
ImplemenUnl Committees have been directed 10 resort 10 CODItaot 
monitorlnl and review or the schemes Included In the TSP. The Committee 
reel that theR are appropriate steps under the circumstances and would like 
Maharasbtra Government to keep these up In future also. Tbe Committee 
also sUliest that the MIDlitry or Welfare should Impres. upon other States, 
wbere shortfalls In elpendlol the earmarked amount under various 
developmental leCtors are abo observed, 10 take up measures on the line of 
Maharuhtra Government. 
£. Representation of Scheduled Castes &: Scheduled Tribes in services in the 
ITDP areas 

4.41 The Committee desired to know the number of Officers / Staff (all 
categories of posts) working in ITDP areas of Maharasbtra and the number 
and percentage of Scheduled Castes and Scheduled Tribes among them as 
on 1.7.1994. In reply the following statement showing category-wise 
number of posts and the number and percentage of Scheduled Castes and 
Scheduled Tribes thereof was furnished. 
---- .----_ .. _--_ .. _-----
SI. Class Total Number of Percentile of 
No. No. at ber ST se ST 

post SC 
---------.--------~-----. -----------
I. J (Grade I) 18 3 4 16.61 22.23 
2. I (Grade II) 13 2 3 15.38 23.06 
3. II 09 10 b 14.49 08.69 
4 III 5055 753 2411 13.31 42.74 
s. IV 6111 H55 2556 13.11Y 41.81 

TOTAL I JI!66 1623 4986 13.67 42.01 

4.42 During the course of evidence the Committee enquired how many 
Project Officers had been working in Maharashtra and how many of them 
were belonging to ST category. In reply the representative of the State 
Government stated that in all 24 Project Officers were there in 
Maharashtra and out of them two belonged to ST category. 

4.43 When the Committee asked whether it was enough according to 
the guidelines and the reservation policy. the Secretary. Ministry of 
Welfare replied:-

"Our guidelines normally say that for implementing the Welfare 
Programmes it may be better that we have SC and ST Officers." 

4.44 The Committee Dote that out of total number of 11656 employees ill 
various categories of posts worklnl In ITDP areas, 1613 belou. to SC 
caleKory and 4986 to ST category thereby JivlnJ representation to SCI and 
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STI at 13.67% aad 42.01 % rapecllvely. The Committee aIIo DOle tbat out 
or the 14 Project OftIc:en workln, In the tribal area or the Slate ooIy two 
beloDi to ST eommuDity. The Committee oploe that the overaU 
repreaeolalioD or SC / ST people In varioua cadrea In the ITDP areu of 
Mabarubln .. Dot bad. They. however. would Uke to reeollUDeDd that the 
Mabarashtn GovernmeDt mould make efforts to Increase the repl't:lellladoa 
or perIODS beloqIDa to SC / ST catqory In varloua cateaorlel or pol" In 
the ITDP areal. Special alteDtlOD ID IhII reprd ouallt to be paid In abe 
appointment or Project omeen. 

NEW DELHI; 
April, 1995 

Vaisaklul, 19J7 

PARAS RAM BHARDWAJ, 
Clulirman, 

Committee on the Wei/are 0/ 
Scheduled Castes and Scheduled Tribes. 
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Sam....., 01 CoaduloaslitecomnaendatloDl c:untalaed Ia &be Report 
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No. 
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1. 

2. 

Para 
No. 

2 

1.25 

1.26 

RecommendationsIConcluaiona 

3 

The Committee note that the Ministry of Welfare 
is the nodal Ministry for overall policy. planninl and 
coordination of prolrammes relatinl to the 
developmenl of Scheduled Castes and Scheduled 
Tribes. For this purpose: the Ministry has a Tribal 
Development DiviMon headed by a Joint Secretary 
for dealin. with all tribal matten includinl workin. 
of ITDPs. But apan from this Tribal Development 
Division. there is no distinct machinery in the 
Ministry of Welare to oversee the implementatioa of 
the workina of ITDPs in various States. Keepin, in 
view the si,nifieance and maanitudc of tbe ITDP 
programme the Committce would like the Ministry of 
Welfare to constitute a scparan: cell with adequate 
staff under the Tribal Development Division to 
exclusively deal with the ITDP Proarammes in 
various States. 

The Committee also note that under the 
Allocations of Business Rules. 1961 u amended from 
time to time each Central Ministry and Depanment is 
the nodal MinistrylDepanmenrs conc:c:minl its sector 
towards Tribal Development. In this context 
13 Ministries/Depanments have sct up cells for 
dealinl with Tribul problemil. The Committee 
recommended that the Ministr) of Welfare should 
prevail upon Ihe olher concerned Ministrics' and 
Depurtment5 10 sc:t up similar cells for effective 
implementation of Tribal Development Proarammes. -----------------------

31 
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3. 1.27 

4. 1.28 

5. 1.29 

6. 1.30 

32 

3 

The Committee aJl'cc with the vicws of tbc 
Secretary. Ministry of Welfare that thc responsibility 
of tribal development is not that of the Ministry of 
Welfarc alone. Howevcr. tbc Committee opine that 
the Ministry of Welfare bcina the nodal Ministry for 
overall policy. plannina and coordinatiOil of 
developmental programmes. has to play a peater 
role viS-II-vis othcr MinistricslDcpartDlcnu. 

Thc Committee note tbat tbe Govcrnment of 
Maharashtra has developed a thrcc tier administrative 
set up at State Level. Regional Level and Project 
Level for smooth implementation of Tribal 
Development Prolrammes. In the system at the 
regional level. four Additional Commissioners have 
been appointed at Thane. Nasik. Amravati and 
Nagpur. The Committee recommend that tbie 
Mahurashtra Government should further Itrcamlinc 
the process by appointing more such Additional 
Commissioners at other Rosions whcre Tribal 
concentration is sienificant. 

The Committee observe from the statement of the 
representativc of Maharashtra Government that thc 
interaction between the State Government and the 
Ministry of Welfare is quite adequate 10 far as 
formulation and implementation of Tribal 
Development Programme is concerned. The 
Committee also note that two Statc Level 
Committees have been constituted to oversee tbe 
working of ITDPs in Maharuhtra. But the State 
Government is not in favour of the' constitution of 
any Central Standin, Committee as in their view it 
would be less effective and more time consumin,. 
The Committee however. would like the Ministry of 
Welfare to constitute Central Planning Committees in 
the identified tribal areas. as has been done in the 
case of Amravati District earlier. so that unforeseen 
problems in these areas arc tackled successfully. 

The Committee feel that periodical field visits to 
tbe ITDP area is one of the most important 
monitorin, system with the Central' qovernment. 
because these visits can not only motivatc' (be poUDd 
level workers to work witb morc enthusiasms but also 
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7. 1.31 

8. 1.32 

9. 2.7 

33 
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boost the morale of the nccdy tribals. The 
Committee, therefore, urge upon the Ministry to 
conduct field visits to ITDP areas regularly. 

The Committee opine that no amount of 
amendments in procedure, system or structure would 
yield results. unless dedicated workers are found to 
work in the tribal areu. The Committee are happy to 
note that the Government of Maharuhtra is taking a 
number of steps to ensure that dedicated workers are 
posted in the Tribal Sub-Plan arcu. They are, 
however, concerned to note that the tendency that 
when one lood officer is posted in the tribal areas he 
is transferred either on his own request or by the 
Government itself. TN; Committee feel that any 
Government or Instiftliion can ill afford to lose 
workers of proven capability and dedication. They, 
therefore, recommc!ad &laBt the State Government of 
Maharahtra should take all efforts to ensure that 
dedicated good workers posted in tribal areas are not 
transferred every now and .then. , 

The Committee note that the State Government is 
involvin, Non·Governmental Organisations in tribal 
areas to overcome the difficulty of frequent transfer 

. of experienced workers. The Committee feel that it is 
a step in the right direction and would like the 
Maharashtra Government to enplc more such 
NGOs in the development of tribal areas in future 
also. The Committee also opine that this can be done 
side by side with the posting of experienced and 
dedicated workers in tribal areBS. 

The Committee are unhappy to note that after 
1989·90 the Governor's Report relating to the 
wministration of the Scheduled Areas in 
Maharashtra has not been presented to the President 
of India. Compilation of data from various sources 
and a,encies undoubtedly takes time. but the extent 
of delay that has occurred in case of Maharuhtfa 
Government in presenting this important document is 
hardly justifacd. The Committee. therefore. 
recommend that the State Government of 
Maharashtra should take immediate steps to presctlt 



1 2 

10. 2.8 

11. 2.9 

12. 2.19 

34 
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the pendina Governor's Report to the President of 
India. The Committee would also like the 
Government of Maharashtra to ensure that in future 
the compilation and presentation of the Govcrnor's 
Report to the President do not take inordinatc lon, 
time. The Committee hope that the entrustina of the 
job to the Tribal Commissioner in place of the Tribal 
Research institutc would be helpful. 

The Committee arc surprised over the casual 
approach of the Ministry of Welfare in .compilation 
and presentation of the Governor's Report. Although 
communications werc sent to the State Governments 
in this regard from the Welfare Minister and the 
Secretary. no mandatory directions under clause 3 of 
the Fifth Schedule of the Constitution have ever been 
issued to. any State Government. 

A f : • 

~ 
The Committee. therefore. uriC upon the Ministry 

to examine the feasibility of issuina directions to all 
the State Governments to present the Governor's 
Report in time. The Committee may be apprised of 
the proares.o; made in this reaard expeditiously. 

The -Committee arc unhappy to note that the 
Tribal Advisory Council has met only once each in 
1989, 1990. IIJY2 and 1993 although the "Maharashtra 
Tribal Advisory Council Rules, 1960" provide that 
the Council shall ordinarily meet once in every six 
months. The reason given by the State Government 
that conductina council meeting.o; is a time-consumina 
procedure and that the Government felt no uraeney 
in conducting the secund meeting of the T AC during 
the aforesaid years is hardly eonvincina. The 
Committee feel Ihal meetings of the T AC arc 
significant instrument which can substantially 
contribute towards better tribal administration. They. 
therefore. advise the State Guvernment to realise the 
urgency of conducting such meetings and strongly 
recommend that henceforth the T AC meet in,. should 
be conducted at le8.o;t twice in a year as per the 
provisions laid down in the State Government Rules. 
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The Committee are extremely disappointed to note 
that no meeting of the T AC could be held durinl 
1991 due to "unavoidable circumstances and heavy 
lCbedule of the Chief Minister". That being 10 
the deposition of the reprelCntativCl of the 
Maharahtra Government about tbe manner in wbcib 
the Tribal Development Minister avoided the T AC 
meeting during 1991 is quite intriluing. The 
Committee. therefore. desire that in future if the 
Chief Minister for unavoidable rcuenl, is not in a 
position to conduct the T AC meetings. then at leat 
the Tribal Development Minister can do the needful. 

The Committee also recommend that the State 
Government should take expeditious action to 
implement the recommendations of the T AC, which 
are under their consideration. 

The Committee note that the State Government of 
Maharasbtra has brought the field maehinery of the 
Tribal Development Department under a single line 
of command. The Committee further note that the 
State Government arc not in favour of integration of 
various administrative Units in the ITDP areas a in 
their opinion various administrative Units with an 
independent existence function efficiently and 
effectively. However. they would like the State 
Government to consider giving a ICCOnd thou"'t 
towards intell'ating variOUI administrative units under 
one line of command a" recommended by the 
Mabcshwar Prasad Group on Administrative 
Arranlements/personnel policy in tribal areu. 

The Committee appreciably note that the State 
Government ha strengthened the administrative 
machinery in 11 selected ITDP areas by appointing 
IASlIFS Officers as Project OfficeR who exercilC 
both administrative and monitoring control over the 
staff stationed in the IJ'DP area. The Committee 
conaider it a step towards effective implementation of 
tribal development programme and recommend that 
tbe administrative machinery in other ITDP area of 
Maharuhtra should allO be strengthened OD aimOar 
pattern. 
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The Committee fail to appreciate that when the 
Project Officer has been made the Executive Offacer 
of the Zilla Parishad why the Block Development 
Officer who is a part and parccl of the ZiUa 
Parishad functions independently in Mabarubtra. 
The Committee. therefore. recommend that the BDO 
whose contribution towards tribal development can 
never be undermined should be broupt under the 
control and supervision of the concerned Project 
Officer. 

The Committee arc happy to note tbat other useful 
recommendations of the Maheshwar Prasad Group 
viz., adequate tribal representation in favour of 
plannina and implementation etc. have been ac:c:cpted 
and implemented by the Muharashtra Government. 
The Committee would like the State Government to 
maintain thut spirit in future also. 

The Committee note that the Maharashtra 
Government has banned commercial vendin, of 
liquor in the Nutified areas of Thane. Nasik. Dhule. 
Amaravati and Ci .. dchiroli all per the auidelincs 
issued by the er!ilwhile Ministry of Social Welfare and 
reiterated by the Ministry of Home Affairs. The 
Committee also note thllt the proposal for prohibition 
of Iiquor'vendina in some other Notified Areas in the 
Districts of Pune. Jal,80n. Ahmedna,ar. Nanded. 
Yeotmal and Chandrapur is under eonsideration of 
the State Government. The Committee earacatly 
desire the Maharashtra Government to take an early 
decision in this reaard and promptly prohibit 
commereial vendin, of liquor in the Notified Area of 
the above mentioned districts. 

The Committee are dissatisfied to note that the 
~overnmenl guidelines for discontinuing commercial 
vendin, of liquor lire beina implemented in only 
Tribal Sub·Plan (TSP) areu and no such arran,ement 
has been made in thc Additional Tribal Sub-Plan 
(A TSP) areas, Modified Area Development 
Approach (MADA) arelL~ of Mini MADA are •. The 
Committee opine that prohibition of liquor vendin, is 
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as desirable in A TSP. MAD A or Mini MADA areas 
as in the TSP areas. They. thereforc. ul1e upon the 
State Government of Maharashtra to make 
immediate arranlements to sec that commercial 
vending of liquor is banned also in ATSP. MADA 
and Mini MADA areas. 

The Committee arc happy to Dote that the 
Maharashtra Government has made extensive 
propalanda campaigns to wean away the tribals from 
takin, alcoholic beverages. The Committee would 
like the State Government to keep up these activities 
in future al50. They al50 recommend that the 
Ministry of Welfare §hould persuade other States to 
resort to similar anti· liquor propaganda campaigns in 
the tribal arcus. 

The Committee note that till the end of March. 
1993. 45.628 ealCs of land alienation have been 
reptercd under the Maharashtra Land Revenue 
Code and Tenancy Laws (Amendment) Act. 1974 
and the Maharashtra Restoration of Lands to 
Scheduled Tribes Act. 1974. Out of these 45.628 
ca~s. 45.500 cases have been di§poscd of so far. The 
Committee desire the State Government of 
Mahllrashtrll to expeditiously sctJle the remaininl 128 
cases. 

The Committee arc dissatisfied to note that land 
alienation cases detected each year durin, the last 
five yean arc not available with the State 
Government. They request to note that old records 
relatin, to land alienation ealCs have been destroyed 
Ilt State level for which the District Collectors have 
been asked to furni§h the requisite information. The 
Committee opine Ihal it i§ nOI a healthy practice tll 
dcstrQY such imporUlOt documfnts morc so when 
these arc not too old. The Committee. therefore. 
recommend that hencdorth records of land alienation 
cases be meticulously maintained for a sufficient 
period with a view to avoidin, unncccuary 
complication as well IS to protect the tribal intercat. 



1 2 

24 3.17 

3.18 

26 3.23 

38 

3 

The Commillee note that the State Government is 
preparins and maintain ina a Record of Riahts to 
enter the name of the holder of land in it. The 
Committcc also note that land under cultivation is 
inspected every year by the State Government -to find 
out the crops &r0wn on it. its area and the penon 
cultivllting it. But the Committee do not aarec with 
the views of the State Government that a special 
survey to detect land alienation cues is not DeCICIIII')' 
u they have a well orpnilCd land record Iyatem. 
The Committee arc of the view that the pl'CICnt 
annual inspection of land under cultivation Jives 
secondary importancc to detect land alienation cuel. 
The Committee. therefore. urge the State 
Government to devise methods for conduct ina a 
periodical special survey to find out land alienatido 
cases. In the opinion of the Committee it will help 
not only in maintain ina a methodical record of land 
alienation eascs detected each year but also facilitate 
expeditious disposal of such cues. 

The Commillcc appreciate to note that the State 
Government has been circulatina pamphlets to all 
villaae Panchayats and Social Oraanisations in order 
to make the tribals aware of the protection and riahlS 
Jiven to them under the two Land Acts of 
Maharashtra Government. The Committee sUllest 
that a. many Voluntary Organisation as possible be 
involved in this mission. Thc Committcc also desire 
that an intensive propasanda campaisn on the pattern 
of the anti-liquor one may be resorted to by the State 
Government so that the innocent triball do Dot 
succ:umb to unscrupulous clements. 

The Committee note that durina the lut five years 
6023 families bclonsing to Scheduled Tribes have 
L.:en affected in Maharashtra due to major and minor 
irrigation projects. The Committee also ~t that 
till date S484 tribal families have been resettled and 
rehabilitated in accordance with the ,policy of the 
State. The C9mmittee would like the Goyernment of 
Maharashtra to rehabilitate the remaininl'S39 Project 
Affected tribals as soon as possible. 
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The Committee further note that the facilities given 
by the State Government to the Project Affected 
People are common to all irrespective of their caste 
and creed. Thc Committee also note that as per a 
policy ~ecision of thc Maharashtra Government 
Tribal PAPs are resettled and rehabilitated on top 
priority basis. The Committee would. however. like 
to suggest that besides rehabilitating thc tribal PAPs 
on top priority basis the Government of Maharashtra 
should consider the feasibility of giving some special 
compensation to such tribals. 

The Committee are pained to observe the 
astounding percentage of drop-outs among tribal 
students at different standards due to poverty. socio-
cultural attitude. language barrier and apathetic and 
indifferent attitude of tribul 5tudents as well as those 
of non-tribal tCilI:hcrs. The Committee. however. 
note that thc State Government is taking a number of 
steps and proposing to take additional measures to 
eheek highcr rate of drop-outs among tribal students. 
The Committee recommend that immediate and 
vigorous efforts be made to appoint local lady-
teachers and to introduce innovative measures 
besides carrying out an intensive and decentralised 
administration to curb drop-out percentagc. The 
Committee would also like the' Statc Govcrnment to 
encourage NODs / voluntary organisations in 
propagating the vulue of educlItion among the 
illiteratc tribals. 

Thc Committec note thut the Stute Government has 
not conducted any sY5tcmatic study to find out 
whether drop out rates have been decreased as a 
result of the introduction by then of • number of 
measures in thi5 rcgard. At thc 58mc time the State 
Government is of the view that an in-depth study is 
necessary in this regard. The Committ~. therefore. 
suggest that steps lihould be taken by the 
Maharashtra Government to evaluate the impact of 
the measures introduced by them so that prompt. 
corrective and further action can be taken in this 
regard. 
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The Committee note that only for Nandeyar the 
State Government is getting assistance from the 
Union Government under the National Literaey 
Programme. They also note that a proposal for 
assistance under the National Literacy Programme in 
other areas of Maharashtra as well will soon be scnt 
to the CeDlral Government. The Committee desire 
that the proposal may be sent to the Union 
Government at an cally date and hope that the 
Central Government would take a favourable 
deeision in this regard. 

The Committee note that the State Govt. has fallen 
short of the target in opening Public Health Centres 
and Sub-centres in ITDP areas during the VII Plan 
Period. although they have exceeded the target 
in opening Community Health Centres. The 
Committee desire that the Maharashtra Government 
should ensure to meet the target in opening Health 
Centres during the VIII Plan Period. 

The Committee note with concern thut there is 
shortage of Medical Officers in Public Health Centres 
and rural hospitals due to reluetanc.e and hesitation 
on the part of such officers to work in tribal and hilly 
areas. The Committee also note that in order to 
attract and encourage to· Medical Officcrs towards 
tribal areas the Maharashtra Government is takins a 

. number of steps i.c. Special Tribal Area Allowance 
at Rs. 5001- per month. permission to retain 
Government accommodation. preference posting etc. 
One such measure i.e. increasing the non-practising 
allowance (NPA) at double rates is under 
consideration of the Government. The Committee 
recommend the State Government to take an early 
decision in favour of the proposal for increasins the 
NPA of the Medical Officers at double rates besides 
continuing the other aforesaid measures so that more 
medical officers are encouraged to work in the tribal 
and hilly areas. The Committee arc surpriscd to note 
that the monetary and non-monetary ineentives to 
Medical Officers have been given only recently. The 
Committee opine that these measures should have 
been taken long back as the tendency of the , 
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reluctance on the pan of the medical officers to work 
in tribal arcas must have been noticed from the 
outset. However. now that the measures have been 
introduced. The Committee recommend that the 
State Government should take steps to take 
evaluation studies for observing the repercussion of 
such measures. The Committee hope it will enable 
the State Government to take further action as and 
when necessary. 

The Committee agree that dedication or sincerity 
to work in tribal arellS has to come from within and 
cannot be forced by means of facilities or incentives. 
Side by side the Committee arc of the opinion that 
those who arc dedicated and sincere to their duties 
will work in any adverse situation but there arc also 
average workers who can be allured through 
monetary and non-monetary incentives to put their 
best efforts. The Committcc. therefore. desire the 
State Governmcnt not to minimise the importance of 
inccntives both in cash and in kind. in motivating 
medical officers to work in tribal areas. 

The Committee arc concerned to note that as many 
as 679 Health Sub-Ccntres arc likely to be connected 
by all weather roads. They arc dissatisfied with the 
casual reply of the State Government that a definite 
time limit cannot be given for connecting the above 
mentioned health centres with all weather roads. The 
Committee feci that lack of proper communication is 
one of the most important reasons for deterring the 
Medical Officcrs to work in tribal arcas and the State 
Governmcnt can little afford to compromise on this 
issue. The Committee. therefore. urge upon the 
Government to framc a definite time limit to connect 
the health centres with all weather roads and 
accomplish the job within the stipulated time. 

The Committee note that the Maharashtra State 
Co-operative Tribal Development Corporation has 
been appointed as the Chief Agent for implementing 
the Monopoly Procurement Scheme for the surplus 
agricultural produce and Minor Forest Produce 
collected by the tribals. With a view to improving the 
functioning of the State Institutions engaged in 
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collection and marketing of Minor Forest Produce the 
Maharashtra Government is taking a number of steps 
i.c. a nominal rate of royalty at Rs. SI· per quintal of 
Minor Forest Produce. reimbursement of losses 
incurred by the Tribal Development Corporation, 
construction of godowns in. interior areas etc. The 
Committee feel that if these steps arc taken 
uninterruptedly under continuous monitoring. it will 
go a long way in enabling the poor tribals to realise a 
fair price for the Minor Forest Produce collected by 
them. The Committee would. therefore. like the 
Maharashtra Government to carryon their efforts 
towards ameliorating the economic condition of 
teeming tribals. The Committee also suggest that the 
Ministry of Welfare should prevail upon other States 
to abolish royalty on Minor Forest Produce. construct 
godowns at interior tribal areas. enhance the share 
capital base of the State Corporations and take other 
similar measures as have been resorted to by the 
Maharashtra Government. 

The Committee note that a proposal for more 
central assistallce to take up other measures have 
been sent by the State Government to the Central 
Government. The Committee desire the Union 
Government to take an early decision in this regard 
so that. the Maharashtra Government is able to start 
mobile collection Units of minor forest produce. 
organise training camps for tribal forest produce. 
collectors and open laboratories for assuring quality 
of produces for its marketability. 

The Commillee note with concern that there arc 
shortfall!! in expending the approved TSP amounts 
towards various developmental sehemes. The two 
most important reasons i.c. sharing of the subsidy 
burden upto 25 to SO% by the poor tribals and lack 
of administrative upproval in time. as has been 
explained by the State Government for falling short 
of the target. are ql1ite impracticable and " 
irresponsible. The Committee. therefore. urge upon 
the Government to devise some other alternative 
methods so that the poor tribals do not have to bear 
the burden of 25 to 50% share in the subsidy. The 
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Committee also recommend that the Government 
should ensure in future that the administrative 
approval required for a number of sehemes is 
obtained well in time so that shortfalls in cxpendinl 
the earmarked amount under various developmental 
sectors are kept at bay. 

The Committee note that the State Government 
has issued detailed instructions to the Commissioner 
of Tribal Development. all Additional Tribal 
Commissioners and Project Officers to conduct 
periodical meetings of various Departmental Heads 
and implemcnting Officcrs so that remedial measures 
for proper and full utilisation of thc outlays under 
TSP are traced. The Committee also appreciate to 
note that all the Project Leval Implementinl 
Committees have becn directed to resort to constant 
monitoring and review of the Schcmes included in the 
TSP. The Committee feel that these arc appropriate 
steps under the circumstances and would like 
Maharashtra Government to keep these up in future 
also. The Committee also ~uggest that the Ministry of 
Welfare should impress upon other States. where 
shortfalls in expcnding the earmarked amount undcr 
various developmental sectors are also observed, to 
take up measures on the line of Maharasthra 
Government. 

The Committee note that out of total number of 
11656 employees in various categorics of posts 
working in ITDP areas. 1623 belong to SC category 
and 4986 to ST category thereby giving 
representation to SCs and STs at 13.67% and 42.01 % 
respectively. The Committee also not that out of the 
24 Project Officers working in the tribal areas of the 
State only two belong to ST community. The 
Committee opine that the overall representation of 
SCIST people in various cadres in the ITDP areas of 
Maharashtra is not bad. They, however. would like 
to recommend that the Maharashtra Government 
should make efforts to increase the representation of 
persons belonging to SCIST category in various 
categories of posts in the [TOP areas. Special 
attention in this regard ought to be paid in the 
appointment of Project Officers. 
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